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ORDER

Per Kavitha Rajagopal, J M:

This appeal has been filed by the assessee, challenging the order of the learned
Commissioner of Income Tax (Appeals) (‘1d.CIT(A) for short), National Faceless
Appeal Centre (‘NFAC’ for short) passed u/s.250 of the Income Tax Act, 1961 (‘the

Act'), relevant to the Assessment Year (‘A.Y.” for short) 2010-11.

2. The assessee has challenged this appeal on the ground of reopening of the assessment
and on the addition of Rs. 3,39,157/- made u/s. 68 of the Act. It is also observed that
the Tribunal vide order dated 30.01.2024 had passed the ex parte order, dismissing the
appeal of the assessee and the same was recalled in Miscellaneous Application No.

229/Mum/2024, dated 22.11.2024.

3. The Id. AR for the assessee submitted that the Tribunal in ITA No. 3323/Mum/2023

had decided the appeal of the assessee vide order dated 25.06.2024, thereby allowing
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the grounds of appeal raised by the assessee. The Id. AR further stated that the
assessee erroneously had filed the present appeal on the same grounds for the year
under consideration and prayed that as the issue raised by the assessee stands decided
in the earlier order of the Tribunal, this appeal may be dismissed as infructuous. The

Id. DR had nothing to controvert on the same.

4.  We have heard the rival submissions and perused the material available on record.
It is observed that the assessee had filed another appeal in ITA No. 3323/Mum/2023
for the impugned order which has already been decided by the Tribunal in favour of
the assessee. As there are no other issues to be decided by the Tribunal in this appeal,

we deem it fit to dismiss this appeal filed by the assessee as infructuous.

5. In the result, the appeal filed by the assessee is dismissed.

Order pronounced in the open court on 26.11.2024
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